Meeting No.10/17 DT. 20.10.2016 for the licensing year 2016-17

DES-VI (FOOD & MISC)

Fair

DIRECTORATE GENERAL OF FOREIGN TRADE

to consider cases under Duty

Exemption Schemes (Chapter-4) of Foreign Trade Policy 2015-20 pertaining to Food & Mics. Products
under the Chairmanship of Sh. J V Patil, Addl. DGFT. Following members were present in the meeting.

S.No. Name of the Officer Designation Department
1. Sh. Karan Singh Sejwal Dy. Indl. Adviser MFPI

2. Sh. S.K. Pandey Asstt. Director MSME (Food)
Officers in attendance

2. Sh. Yoginder Singh DDG DGFT

3. Sh. Ratan Lal Meena FTDO DGFT

Decision taken in each case is enumerated below. Ad-hoc norms fixed in this meeting are valid for a period
of 2 years reckoned from the date of ratification as per para 4.12(a)(vi) of Hand book of procedure (vol-1) 2015-20

updated as on 01.04.2015.
372
(Case No.:21/22/85-ALC3/2014

1 ”Hd File
:01/85/050/00181/AM15/

XXX

Party Name: CREATIVE

;GARMENTS PVT. LTD.,,

ERLA File

03/94/040/007 13/AM15/

Meet No/Date:lO/85- ‘ Status:
|/ALC3/2016
120.10.2016
Lic.No./Date:0310791381 iDeferred
25.11.2014

The Commlttee noted that the comments are awalted from MSME (H05|ery) The Commlttee decided to remind
MSME (Hos:ery) to expedlte the comments The case is deferred for 17 11 2016

373

The Commlttee deuded to seek comments from I\Q

~ |Party Name: FERRERO INDIA
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_ ] 'MeetN ’No/Date:10/85-u '»Svtatus:
Case No.:22/6/85-ALC3/2016 IPVT.LTD, IALC3/2016
20.10.2016
2
HQ Flle 01/85/050/00049/AM17/ RLA Flle Lic.No/Date:0310804207 Deferred
03/94/040/00011/AM 17/ 26.04.2016
The Commlttee decuded to seek comments from MFPI The case is deferred for 17 11 2016.
374 Party Name:FERRERO INDIA  Meet No/Date:10/85-  Status: |
Case No.:23/6/85-ALC3/2016 PVT.LTD, ALC3/2016
120.10.2016 ,
3 " i s i —— i - o S—— e ¢ i po—
HQ File RLA File Lic.No/Date:0310805006 Deferred
01/85/050/00050/AM17/ 03/94/040/00165/AM17/ 130.05.2016

FPI The case is deferred for 17. 11 2016
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375
Case No.:29/13/85-ALC3/2015

HQFile
:01/85/050/00125/AM16/

The Commlttee noted that MFPI V|de the|r Ietter No. 4
information from the firm which is awaited.

Party Name:RADHA KRISHNA

IMPEX PRIVATE LIMITED,

RLA File
£21/24/040/00001/AM 16/

mformatlon The case is deferred for 17.11. 2016

376

/Case No. 25/13/85 ALC3/2015

HQ File
01/85/050/0012 1/AM 16/

The Commlttee noted that the revnsed comments ar
C&PC to expedite the revised comments. The case is d

)
Case No.:11/10/85-ALC3/2014

 |Party Name:JEWEL CONSUMER
CARE PVT LTD

RLAFile

34/24/040/00145/AM 16/

 [Party Name:PARAYIL EXPORTS

;HQ File :01/85/050/00089/AM15/ ‘rRLA File

The Commlttee noted that the mformatnon
decnded to remmd the flrm to expedlte ther

378
Case No.:12/20/85-ALC3/2015

HQFile
“01/85/050/00206/AM16/

10/24/040/00038/AM 15/

Party Name:BRUSHION GLOBAL

SOLUTION PRIVATE LIMITED

RLA File
:‘ 03/94/040/00757/AM16/
fThe Commlttee noted that the lnformatlon cal
to remind the firm to expedite the reply. The c

‘Meet No/Datye:10/85— Status:
ALC3/2016 |
20.10.2016

|Lic.No/Date:2110001151 | Deferred
13.10.2015

(13)/2015"DGFT dated 14. 062016 has kckaliedkfor certain
The Committee decided to remind the firm to expedite the

' ‘Meet No/yt)ate:l(k)/SS-‘ fStatus:
ALC3/2016 ‘
120.10.2016 |
|Lic.No/Date:3410041481 | Deferred

01.09.2015

e awalted from C&PC The Commlttee decuded to remmd,'
eferred for17.11.2016.

Meet No/Date:10/85- Status
ALC3/2016
20.10.2016
 [Lic.No/Date:1010058701 Deferred
06.08.2014

called for by MSME(Food) is awalted from the firm. The Commlttee
eply The case is deferred for 17.11: 2016

Meet No/Date:10/85- Status:
ALC3/2016

20.10.2016

‘Lic.No/Date:O31080A1809 k QDeferred
15.01.2016 |

led for by C&PC is awaited from the firm. The C‘ornr‘nittee decided
ase is deferred for 17.11.2016.

379  Party Name:ARJUNA NATURAL Meet No/Date:10/85-  IStatus -
Case No.:18/14/85-ALC3/2015  EXTRACTS LIMITED ALC3/2016
20.10.2016
HQ File RLA File Lic.No/Date:1010059312 | Deferred

[ 01/85/050/00143/AM16/

The Committee noted that the comments

‘expedite the comments. The Committee also dec\ded to seek comments from Coffee
ffor 17 11 2016

10/24/040/00069/AM16/ 12.11.2015

are awalted from MFPI. The éomrnlttee decided to remind MFP| to

Board. The case is deferred
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380 [Party Name: GlaxoSmithKline (GSK) | Meet No/Date:10/85- [Status: Deferred

Consumer Healthcare Ltd. ALC3/2016
’ 20.10.2016
HQFlle:  Amendment in description of export item from “Malted Milk Food”to “Malted Milk:
01/85/171/128/AM14/ Foods/Malt based Foods (Malt Food)”.
The Committee heard of the representatives of the firm namely Sh. Ravi Prakash Singh, Sourcing Group Manager
and Sh. D. Mohan Kumar appeared for PH on 20.10.2016. The firm’s request for change in the description of
export item was heard by the Committee. However, the representatives of the firm were not able to explain as
to how there would not be any problem if their request is agreed to and MFPI’s recommendation are accepted
which has a cavit about one of the input item. i.e. “Relevant Milk Product.” Accordingly, Committee decided to)
ask the firm to give their submissions in writing taking into account the MFPI’s recommendation. |
381 Party Name:SEAHATH CANNING | Meet No/Date:10/85-  Status: |
\Case No.:16/5/85-ALC3/2015 COMPANY, ‘ALC3/2016 «
, : 20.10.2016
10 HQFile - RLA File | : Lic.No/Date:1710006100  |Deferred
~ :01/85/050/00060/AM16/ :17/24/040/00006/AM16/ 08.05.2015
The Committee noted that the reply is awaited from the firm. The Committee decided to remind the firm to
expedite the reply. The case is deferred for 17.11.2016. &V
382 Party Name:NAGAWAT TRADERS, Meet No/Date:10/85-  [Status:
Case No.:19/14/85-ALC3/2015 : '/ALC3/2016
; ? 120.10.2016
511 HQ File :01/85/050/00144/AM16/ RLA File Lic.No/Date:5610004724  Deferred
f :56/24/040/00033/AM16/ 121.10.2015
The Committee noted that the revised comments are awaited from MFPI. The Committee decided to remind f
MEPI to expedite the revised comments. The case is deferred for 17.11.2016 &V
383 ~ Party Name:INTELIZON ENERGY | Meet No/Date:10/85-  Istatus. |
Case No.:1/1/85-ALC3/2015 PVT LTD. 'ALC3/2016 5
120.10.2016 ,
12 HQFile RLA File Lic.No/Date:0910061800  Deferred
:01/85/050/00204/AM15/ :09/24/040/00669/AM15/ 131.03.2015 ;
‘The Committee noted that the reply is awaited from the firm. The Committee decided to remind thé f|rm to
.expedite the reply. The case is deferred for 17.11.2016.
384 Party Name: SULAVINEYARDS  Meet No/Date:10/85-  Status
‘Case No.:7/5/85-ALC3/2016 PVT. LTD. 'ALC3/2016 :
7 ’ 120.10.2016
13 HQ File RLA File Lic.No/Date:0310803972 | Deferred
:01/85/050/00020/AM17/ :03/95/040/00989/AM 16/ 115.04.2016

gThe Committee noted that the comruneﬁtsyare'awéitwédnf‘rucﬁkﬁkaFEPi‘.:r‘héﬂ éémh\i.tieﬁé dwec-ided to remiﬁd MFPI to
lexpedite the comments. The case is deferred for 17.11.2016 \'\
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385
Case No.:2/4/85-ALC3/2016

Party Name:P K AGRI LINK
PRIVATE LIMITED.

HQ File :01/85/050/00005/AM17/ [RLA File

386
Case No.:6/6/85-ALC3/2015

HQ File :01/85/050/00075/AM16/ RLA File

:02/24/040/00198/AM 16/

Party Name:BILFINGER PLANT

EQUIPMENTS PRIVATE LIMITED,

:03/94/040/00087/AM 16/

Meet No‘/DVate:10/85—
'ALC3/2016

20.10.2016

|Lic.No/Date:0210206516

02.03.2016

'Meet No/Date:10/85-
/ALC3/2016

20.10.2016

Lic. No/Date:0310796173
25.05.2015

Status:

) %Defe r‘red

The Committee decided to seek the clarlflcatlon/Jus:tlflcatlon from the firm about value addition involved as the
product is being exported after extraction of oil from the rice bran. The case is deferred for 17.11.2016.

Status :

The Committee noted that the reply is awaited from the firm. The Committee decided to remind the firm to
lexpedite the reply. The case is deferred for 17.11.2016.

387
'Case No.:5/19/85-ALC3/2015

HQFile
:01/85/050/00191/AM16/

Case No.:5/20/85-ALC3/2015

389
Case No.:7/22/85-ALC3/2014

RLA File
«:56/24/040/00047/AM16/
The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
iexpedite the comments. The case is deferred for 17.11.2016

PRIVATE LIMITED

HQ File :01/85/050/00199/AM16/ RLA File

:05/23/040/00462/AM 16/

,'Pavrty Name:CHHAJED FOODS
PRIVATE LIMITED,

HQ File :01/85/050/00167/AM15/ [RLA File

:08/24/040/00342/AM15/

 [Party Name:NAGAWAT TRADERS, |Meet No/Date:10/85-

ALC3/2016

20.10.2016

12.01.2016

 [Party Name:KEU INTERNATIONAL Meet No/Date:10/85-

/ALC3/2016
20.10.2016

 Lic.No/Date:0510397523

08.02.2016

éMéet ‘Nc‘J‘/Date:ylvO/SSV—
ALC3/2016

20.10.2016
Lic.No/Date:0810134063
16.12.2014

'MSME (Food) to expedite the comments. The case is deferred for 17.11.2016.
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~ Istatus :

Deferred

Status :

gDéferred A

The Committee noted that the comments are awaited from MSME (Hosiery). The Committee decided to reming
'MSME (Hosiery) to expedite the comments. The case is deferred for 17.11.2016.

typ

Status :

Deférred

The Co‘mrﬁitfee noted that the éorﬁments are awaited from MSME ('Foc')‘d). The é‘dmmi‘it’teekaeékided to remind



39 PartyName:GELTECPRIVATE  Meet No/Date:10/85- Status :

Case No.:6/18/85-ALC3/2015  LIMITED ALC3/2016
- | 20.10.2016 |
19 |HQ File :01/85/050/00171/AM16/ RLA File Lic.No/Date:0310800219  |Deferred
:03/94/040/00616/AM16/ 10.11.2015

The Committée nbted that the cdh1ments are awaitéd frbyrmh MFPI. The Committee decidéd to remind MFPI to

expedite the comments. The case is deferred for 17.11.2016.

391 ‘_jParty Name:INDO PHYTOCHEM :Meet No/Date:10/85- Status :
Case No.:4/5/85-ALC3/2016 PHARMACEUTICALS ALC3/2016
| 20.10.2016
20 HQ File :01/85/050/00017/AM17/ [RLA File Lic.No/Date:0510397979  Deferred
. :05/23/040/00545/AM16/ 18.03.2016

The Committee noted that the comments are awaited from MSME (Chem.). The Committee decided to remind
'MSME (Chem.) to expedite the comments. The case is deferred for 17.11.2016.

1 392 Party Name:SYMEGA SAVOURY ‘Meet No/Date:10/85- Status :
Case No.:4/14/85-ALC3/2013  TECHNOLOGY LIMITED ALC3/2016

| | 20.10.2016

HQ File :01/85/050/00088/AM14/ RLA File Lic.No/Date:1010054362  Deferred
| :10/24/040/00032/AM14/ 08.08.2013

21 . , , Sl :
The Committee noted that concerned RA has been requested to confirm the payment of Customs duty on
import made against the advance authorisation has been paid by the firm. The reply is awaited from the
cconcerned RA. The Committee decided to remind the concerned RA to intimate about the payment of Customs
duty paid by the firm against imports made under the subject Advance Authorisation. The case is deferred for

17.11.2016.

393 Party Name: BILFINGER PLANT ~ Meet No/Date:10/85-  Status -
Case No.:26/22/85-ALC3/2014  EQUIPMENTS PRIVATE LIMITED,  ALC3/2016 |
| 20.10.2016
,, HQ File :01/85/050/00186/AM15/ [RLA File Lic. No/Date:0310793167 | Deferred
:03/94/040/00979/AM15/ 21.01.2015

The Cﬂon'1r>ﬁ‘i'ttee hw(‘)te'dﬂtkhat thﬁe reply>is awaited ‘from ~the fi‘rrh. Thré Committee deci‘ded toy rem‘ind thé4ﬁrm tb

.expedite the reply. The case is deferred for 17.11.2016.

394 ~ Party Name:SAMISPICESAND  |Meet No/Date:10/85-  Istatus -
| HERBS PVT LTD ALC3/2016
Case No.:3/14/85-ALC3/2015 | 20.10.2016
23 HQ File :01/85/050/00128/AM16/ RLA File ~ lLicNo/Date:0310798902  Deferred
| :03/95/040/00340/AM16/ 15.09.2015

The Committee noted that the comments are awaited from MEPI. The ‘C(V)mnﬁ’ittée‘aety:”idéd to rér‘ﬁ‘inkan'FPI to
expedite the comments. The case is deferred for 17.11.2016. v\\\‘v x
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117.11.2016.

395  |Party Name:SRS UNISTRAW  |Meet No/Date:10/85- Status :

Case N0.:9/15/85-ALC3/2014 PRIVATE LIMITED ALC3/2016

. 20.10.2016 ,

24 HQ File RLA File Lic.No/Date:0310789120  Deferred
:01/85/050/00114/AM15/ :03/95/040/00334/AM15/ 12.09.2014

The Committee noted that the reply is awaited from the firm. The Committee decided to remind the firm to

.expedite the reply. The case is deferred for 17.11.2016.

396 Party Namék:' Nutriv”ita” Fyoodéw TVMeet Nb/Date:10/85- N Status Deferred
Pvt. Ltd. ALC3/2016
‘ 20.10.2016 ,
HQ File Fixation of ad-hoc mput output norms in terms of para 4, 06 of HBP 2015-20 for

RLAF. No. 03/95/40/768/AM16 |

TheCommltteenotedthat thé tdﬁwmaﬁts ate avt/attetj from MFPI The Cdmmittae decide‘d to remind MFPI to

expedite the comments. The case is deferred for 17.11.2016.

W

397 Party Name: Elite Green Put. ‘fMeet No/Date:10/85- |Status: Decided
Ltd. ‘ALC3/2016 f
7 20.10.2016
HQ F. No. : 01/85/50/132/ RLAF. No.: 08/24/40/323/AM14 Lic No. 0810125777 dated 18.10.2013
'AM14/DES-VI ‘ ‘

Fixation of ad-hoc input output norms in terms of para 4.07 of HBP, 2009-14 for‘export ot"’PIump cake”.

‘The Committee noted that this case was referred to PRC for consideration. The PRC considered the matter in its
‘Meeting No. 16/AM17 dated 29.08.2016 and observed that Para 4.7 of HBP categorically disallows issue of
‘Advance Authorisation under self-declaration scheme if duty in more than 30 %. The applicant was required and
ipresumed to be aware of these facts. Hence, PRC decided to reject the request. RA may ensure that the case is |
regularised as per Para 4.49 of HBP, 2015-2020. In view of PRC’s decision, the Committee also decided that RA

may take necessary action under mtvmation of thls offlce

| 398  Party Name:SUPERHOUSE LTD., | Meet No/Date:10/85-  Status :
Case No.:4/13/85-ALC3/2015 ALC3/2016
20.10.2016

HQ File :01/85/050/00100/AM16/ [RLA File Lic.No/Date:0610038195 | Deferred
:06/24/040/00017/AM16/ 17.07.2015

The Committee noted that the S|gned copy of the comments are awaited from TC Mumbai. The Cdnamittee,
decided to remind TC, Mumbai to provide the signed copy of the comments. The case is deferred for
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399 PartyNameEASTERN  |Meet No/Date:10/85-  Itatus:
(CONDIMENTS PRIVATE LIMITED  |ALC3/2016

Case No.:12/17/85-ALC3/2014 120.10.2016
28 HQ Flle 01/85/050/00132/AM 15/ RLA File 2Lic.No/Da'te:1010058862 Deferred
10/24/040/00071/AM15/ 131.10.2014

The Commlttee noted that the clarlflcatron is awalted from NC 4 The Commlttee decrded to remmd NC 4 to
.expedite the reply/clarification. The case is deferred for 17.11.2016.

400 Party Name:SEAHATH CANNING | Meet No/Date:10/85- Status :
Case No.:1/5/85-ALC3/2016 COMPANY, ALC3/2016
' 20.10.2016
29 |HQ File :01/85/050/00014/AM17/ [RLA File ' Lic.No/Date:1710006273  Deferred
' 117/24/040/00124/AM16/ 15.02.2016

The C: Committee noted that MFPI has suggested in this case that this case may be referred to CFRI for comments.

AAccordingly, the committee decided to seek the comments from CFRI. The case is deferred for 17.11.2016.

| 401 Party Name:FASHION ~ Meet No/Date:10/85-  Status:

\Case No0.:8/13/85-ALC3/2015 | ACCESSORIES 'ALC3/2016

f : 120.10.2016 5

HQFile ‘TVI{LVA File %Lic.No/Date:0510395320 gDeferred
30 : 01/85/050/00104/AM 16/ 05/23/040/00164/AM 16/ 14.08.2015

The Commlttee noted that the comments are awalted from TC Mumbar The Commrttee decrded to remlnd TC
‘Mumbai to expedite the comments. The case is deferred for 17.11.2016.

402 |PartyName:NNOVATIVE  |Meet No/Date:10/85-  IStatus:
Case No.:3/5/85-ALC3/2016 CUISINE PVT. LTD. :ALC3/2016
' 120.10.2016 ;
31 HQFile RLA File :'Lic.No/Date:0810137434 Deferred
. 01/85/050/00016/AM17/ 08/24/040/00435/AM16/ ,15 03. 2016 |

5;MSME (Food) to expedlte the comments The case is deferred for 17 11 2016

k 403 7 "Party Narhe: Parag Milhk Foods Meet No/yDate;10785v—' ‘Status:
Pvt. Ltd. ALC3/2016 Deferred
; ‘ 20.10.2016 1
\..,\ * 132 HQ File Request for grant of Ad\rance Authorisation on repeathbasis. - Clarification

I 01/85/50/096/AM16/DES Vi Eregarding

;The Commlttee consrdered the case and decided to seek the \ views of PC-IV and also call for the representatrve of
NDRI and DAH&F for the next NC meetlng proposed to be heId on 17 11 2016
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34

35

? ﬁdecided to remind RA to forward the same to this Directorate. The case is deferred for 17.11.2016.

136

MFPI to expedite the comments. The case is deferred for 17.11.2016.

' expedite the reply. The case is deferred for 17.11.2016 o TR

404 Party Name:SARITA HANDA Meet No/Date:10/85- Status :

EXPORTS PVT LTD l2%ALC3/2016

No.:3/19/85-ALC3/2015 20.10.2016

'HQ File :01/85/050/00189/AM16/ RLA File Lic. No/Date:0510397304  Deferred
:05/24/040/00503/AM16/ 114.01.2016

The Commlttee ndted t>haf t'h”é cyowryﬁmeAnts aré aiwai‘tedwin’rorﬁwfc, Mum bai. fhe Committee dVécideyd to remind TC,
Mumbai to expedite the comments. The case is deferred for 17.11.2016.

| 405 |Party Name:GELTECPRIVATE  |Meet No/Date:10/85-  IStatus :
Case No.:4/18/85-ALC3/2015  LIMITED ALC3/2016 |

f ; 20.10.2016

HQFile RLA File Lic.No/Date:0310800220 | Deferred
:01/85/050/00169/AM16/ :03/94/040/00614/AM16/ 10.11.2015

The Corbﬁhmit'.tuéde noted that the comments are awaited from MFPI. The tomfnittée decided to remind MFPI to
:expedite the comments. The case is deferred for 17.11.2016.

( 406 - :Pahy Nafne:SANSTA‘R BIO-  Meet No/Diate:10/85-A ~ Status :
Case No.:2/14/85-ALC3/2015  POLYMERS LIMITED ALC3/2016

| | 20.10.2016

HQFile ' RLA File | Lic.No/Date:0810136585 | Deferred
:01/85/050/00127/AM16/ :08/24/040/00288/AM16/ 27.11.2015

The Committee noted that the hard copy of the application is awaited from RA, Ahmedabad. The Committee

407 o B Party Name: Radha Krishha ,Mbéet No/Date:lO/SS- ' Status: 'Deferred
Impex Pvt. LTd. '/ALC3/2016
120.10.2016

| HQFile  RLAF. No.:21/24/040/05/AM15 ' Lic. No. 2110001126 dated 30.12.2014
1:01/85/50/162/AM15/DES-VI | |

Fixation of ad-hoc input output norms in terms of para 4.7 of HBP,2009-14.
The Committee noted that the revised comments are awaited from MFPI. The Committéé deéided to réykmind’

~ |party Name:NAVYUG AGRO Meet No/Date:10/85-  Status -
Case No.:7/13/85-ALC3/2015  INDUSTRIES PRIVATE LIMITED  ALC3/2016
| 20.10.2016 ,
HQ File :01/85/050/00103/AM16/ |RLA File Lic.No/Date:0210205983  Deferred
:02/24/040/00062/AM16/ 15.07.2015

;f)tee decided to remind the firm to
NN L3

The Committee noted that the reply is awaited from the firﬁu@%{gm@
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409 |party Name:AMBE ~ Meet No/Date:10/85-  [Status:

Case No.:6/13/85-ALC3/2015  PHYTOEXTRACTS PVT.LTD. 'ALC3/2016
| 120.10.2016 ,
38 HQ File RLA File ?Lic.No/Date:0510394624 Deferred

:01/85/050/00102/AM16/ 1:05/23/040/00059/AM 16/ 118.06.2015
The Committee noted that the reply is awaited from the firm. The committee decided to remind the firm to
.expedite the reply. The case is deferred for 17.11.2016 W

410 |PartyName:SRSUNISTRAW  Meet No/Date:10/85-

f Status :
(Case No.:10/1/85-ALC3/2015  PRIVATE LIMITED ALC3/2016
; 20.10.2016

;3 o HQFile ~ RLAFile N Lic.No/Date:0310794149  Deferred
:01/85/050/00009/AM 16/ :03/95/040/00996/AM15/ 25.02.2015

(Thé4Corﬁmrh‘itteé noted that the reApIy is awaited from the firm. The committee decided to remind the firm to
iexpedite the reply. The case is deferred for 17.11.2016

a1 ~ Party Name:PAHALFOODS PVT  Meet No/Date:10/85-  [status: |
Case No.:9/7/85-ALC3/2014  LTD. ALC3/2016
| 20.10.2016
wMHaFle — RIAFle  |LicNo/Date:0910059870 Deferred
" :01/85/050/00045/AM15/ :09/24/040/00646/AM14/ 25.04.2014

The Committe'ewndtved‘ fﬁat the releiiéht reyf)mlqy is not récelved from R/A, “Chenrjméi. Th'é“ Cohimitteew decided to
remind RA, Chennai to expedite the reply. The case is deferred for 17.11.2016.

;;;;; B -

412 [Party Name:IRIS PRODUCTS PVT. |Meet No/Date:10/85-  [Status :
Case No.:1/16/85-ALC3/2015  LTD. ALC3/2016
20.10.2016
41 HQ File RLA File ~ |licNo/Date:0810137003  Deferred
- :01/85/050/00148/AM16/ :08/24/040/00363/AM16/ 13.01.2016 |

The Committee noted that the hard copy of the application is awaited from RA. The Committee decided to
rremind RA to forward the hard copy of application. This case is deferred for 17.11.2016.

413 ~ Party Name: M.B. Meet No/Date:10/85- Status: Deferred
\Enterprises, ‘ALC3/2016 @
20.10.2016 f
HQ File :01/85/171/017/AM17/DES-VI RLA File : 31/83/40/002/AM15 Lic. No. 3110064925

| dated 25.09.2014

Fixation of ad-hoc input output norms in terms of para 4.7 of HBP, 2009-14 for export of “Roller engobe raw

\\ \, material for Ceramic tile Industry, Magnesium carbonate base” against import of “Natural Magnesium Carbonate

w&;Thg,gomrpittgg nov_tedA _that the comments are awaited from MSME (G&C). The Committee decided to remind
f~;«-:7h)1§§§€ld&§gto“g(zg‘¢ﬁne the comments. The case is deferred for 17.11.2016.
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414 Party Name: Fieldfresh Foods Meet No/Date 10/85- Status: Deferred
§Pvt. Ltd. ALC3/2016
.20 10.2016

iLlc ‘Nos. 0510320564 dated 21.03. 2012 0510351426 dated 11. 04. 2013 0510344228 dated 28.01. 2013,
0510326268 dated 30.05.2012, 0510335271 dated 20.09.2012, 0510307961 dated 15.11.2011, 0510354421

dated 16.05.2013
HQ File iReview of ad-hoc input output norms in respect of AA under para 4.7 of HBP,
:01/85/50/035/AM13/DES-VI  Vol. 1 (2009-14) for export of “Tomato Blend (Pizza Sauce)”against import of

“Concentrated Tomato Paste TC —Coarse Tomato Paste 26 Brix HB”

ZThé Cofnmittee noted that the corhméhts arre“awai.ted'frb‘rh MFPI. The Commriftee dééided to rérﬁihd MFPI tb

iexpedite the comments. The case is deferred for 17.11.2016.

44

45

46

o

?Party Name: NEWBY TEAS> v Meet No/Date:10/85- Status :
415 \OVERSEAS PVT.LTD,, EALC3/2016 |
Case No.:10/23/85-ALC3/2014 | 120.10.2016
HQ File 01/85/050/00196/AM15/ RLA File fLic.No/Date:0210205422 Deferred
02/24/040/00187/AM15/ 106.01.2015

The Committee considered the case and noted that the firm has furnished a Wreblly vide their e-mail dated
106.09.16. The Committee decided to forward the firms reply to Tea Board for their comments.

-

416 |Party Name: WIN-TELPENAND  Meet No/Date:10/85-  Status:
Case No.:8/17/85-ALC3/2015  PRODUCTS ALC3/2016
| | 20.10.2016
HQ File :01/85/050/00156/AM16/ RLA File | Lic.No/Date:2410041881  Deferred
:24/24/040/00029/AM 16/ 21.12.2015

The Committee noted that the reply is awaited from the firm. The committee decided to remind the firm to
'expedite the comments. The case is deferred for 17.11.2016

417 |party Name: PIONEER CALICOS  Meet No/Date:10/85- Status :
Case N0.:21/18/85-ALC3/2015  PRODUCTS PRIVATE LIMITED | ALC3/2016 |
| 20.10.2016
HQ File :01/85/050/00186/AM16/ RLA File Lic.No/Date:3110065794  Deferred
:31/83/040/00123/AM16/ 14.12.2015

The Commlttee noted that the comments are awaited from MSME (H051ery) The Committee decided to remind

'MSME (Hosiery)to expedite the comments. The case is deferred for 17.11.2016.

Wi

418 * Party Name:JEWEL CONSUMER  Meet No/Date:10/85- Status :
Case N0.:10/4/85-ALC3/2016 CARE PVTLTD ALC3/2016
’ 20.10.2016
HQ File :01/85/050/00013/AM17/ |RLA File Lic.No/Date:3410041871  Deferred
:34/24/040/00291/AM 16/ 11.02.2016

The Committee noted that the comments are awaited from MSME (Chem ): ‘The Committee decided to remind

MSME (Chem.) to expedite the comments. The case is deferred for 17.11.2016.

L
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fHQ e
~ 01/85/162/152/AM14/DES Vi

:The Commlttee noted that the firms reply is not relevant as the specmc name of export product for which
wastage to be fixed. The Committee decided to call for the representative of the firm for PH to explain the case

419 ~ IParty Name:DHIRENDRA Meet No/Date:10/85-  [Status:
Case No.:8/5/85-ALC3/2016 INTERNATIONAL PVT.LTD., ALC3/2016
20.10.2016
'HQ File :01/85/050/00021/AM17/ [RLA File Lic.No/Date:5610004908  Deferred
:56/24/040/00003/AM17/ 17.05.2016

The Commlttee noted that the comments are awalted from MFPI. The Committee decided to remind MFPI to
lexpedite the comments. The case is deferred for 17.11.2016.

420

Party Name:DREAM PLAST INDIA |Meet No/Date:10/85-  Status -
Case No.:2/1/85-ALC3/2016 PVT LTD ALC3/2016 |
20.10.2016
HQFile :01/85/050/00211/AM16/ RLA File Lic.No/Date:3110065958  Deferred
:31/83/040/00161/AM16/ 116.02.2016 |

The Committee noted that the comments are awaited from MSME (Chem ) ‘The Committee decided to remind

MSME (Chem.) to expedite the comments. The case is deferred for 17.11.2016.

Party”Nar.ne:' Laxrﬁi Enterprises, Meet No/DatetiO/85- "Status: Detetred
ALC3/2016
120.10.2016

Fixation of waNStage norms for expd"r‘t prod uct SpﬂiteS’.

421

in details. The case is deferred for 17.11.2016.

51

52

:01/85/162/164/AM15/DES-VI

422 vrPa'rty Name: PearIMlneraI&  [Meet No/Déte:10/85'—w Status:

‘Mines Pvt. LTd. IALC3/2016 Deferred
, 120.10.2016 "
HQ File R.LA. F. No. :'09/24/40/629/AM14 Lic. No. 0910060762

dated 31.07.2014

Fixation of éd-hottl/o norms under péra 4.7 ofHBP, V.| foul:uéxport of Dimensional Dressed Granite Block (Rough

/Granite Block).

case is deferred for 17.11.2016.

%Ttie Committee noted that the réply is awaited from the firm. The Committee decided to remind the firm to
.expedite the comments. As well as to remind PC —II Section and SCOMET Section to expedite the comments. The

b~

Party Name:C. B. INDUSTRIES ~ Meet No/Date:10/85- Status :
Case No.:2/5/85-ALC3/2016 éALC3/2016
i 120.10.2016
HQ File :01/85/050/00015/AM17/ RLA File §Lic.No/Date:2410041950 Deferred
24/24/040/00001/AM 17/ ;18 04.2016

The Committee noted that the comments/reply are awaited from MFPI and RA RaJkot The Committee decided
to remind MFPI as well as RA, Rajkot to expedite their comments/reply respectively. The case is deferred for

17.11.2016. sy
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53 R
' 01/85/171/095/AM17/DES Vi

Party Name: DGFT Action Plan [Meet No/Date:10/85- |Status: approved
ALC3/2016

120.10.2016

;Actlon on Action Plan for next four weeks and Action Plan for the next one year
(upto 31.3.2017)

The Committee noted that NC -6 is concerned onIy with Point No. 9 of DGFT Action Plan. The Committee
decided that DES.VI Section will examine the matter on file and follow up accordingly.

425
Case No.:30/7/85-ALC3/2014

54
Lo 01/85/050/00066/AM 15/

ki

Party Name:RK AGRIBIZLLP | Meet No/Date:10/85- Status :
ALC3/2016 |
, 20.10.2016
RLA File Lic.No/Date:2110001118 fDeferred
:21/24/040/00001/AM15/ 06.06.2014

EThe Commlttee noted that the reply is awalted from the flrm The Commlttee deuded to remmd the flrm to

expedite the reply.

426
Case No.:7/5/85-ALC3/2015

55

HQ File :01/85/050/00051/AM16/ [RLA File

R Q‘l‘f/

Party Name:FIELDFRESH FOODS

‘Meet No/Date:10/85- Status :
'PRIVATE LIMITED ALC3/2016
20.10.2016
* |Lic.No/Date:0510394475  Deferred
:05/23/040/00092/AM16/ 08.06.2015

The Committee noted that the comments are awaited from MFPI.' The Committee decided to remind MFPI to

expedite the comments. The case is deferred for 17.11.2016.

427
Case No.:4/3/85-ALC3/2015

HQ|:||e st

56
* 01/85/050/00018/AM16/

Party Name:S N J BREWERIES PVT Meet No/Date:10/85-

'Status :
LTD ALC3/2016
j 120.10.2016 ‘
RLA e T e—— L ic.No}Date:0410160393 SyDe'ferred
04/24/040/00340/AM 15/ 08.04.2015

; The Commlttee noted that the comments are awalted from MFPI The Commlttee decnded to rem|nd MFPI to
expedlte the comments. The case is deferred for 17.11.2016.

428
<, HQFile
| t101/85/171/066/AM16/DES-
\\w\. B
W
4

AR '?P’V( (‘,nqn:r‘
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Party Name: Kashmir Walnuts Meet No/Date:10/85- Status: Deferred
Overseas Pvt. Ltd. ALC3/2016
120.10.2016

Fixation of Ad-hoc Input '&)utputNorms in terms of para 4.06 of HBP, 2015-20 for
export of “Walnut Kernel against import of Walnuts Inshell.

The Committee noted that the comments are aWaited from MF~PIThe Comﬂmittee decided tok remind MFPI to
expedite the comments. The case is deferred for 17.11.2016.
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429 ~ Party Name:ORGANICINDIA | Meet No/Date:10/85- Status :

/Case No.:4/4/85-ALC3/2015 PVT.LTD. éALC3/2016

| | 20.10.2016
58 ;HQ File RLA File §YLic.No/Date:0610038146 Rejected

:01/85/050/00034/AM16/ :06/24/040/00006/AM16/ 08.05.2015

The Committee noted that the firm not responded desp|te repeated reminders . Therefore, the Committeeé
decided to reject the case. RA may take consequential action as per Policy & Procedures. ‘Qg’()/

| 430 |partyName:SRIPRABHALIFE  Meet No/Date:10/85-  |Status:
Case N0.:3/20/85-ALC3/2015 | SCIENCES ALC3/2016
| | 20.10.2016
59 HQ File :01/85/050/00197/AM16/ RLA File Lic.No/Date:0910062970  Deferred
:09/24/040/00539/AM16/ 15.12.2015

The Committee notedt‘hat the c”oumments areewaited from M FPI. The Committeedecided to remind MFPI to
.expedite the comments. The case is deferred for 17.11.2016.

81 [Party Name: AmarSingh & [ Mest No/Dater10/25 [status: Deferred
Sons /ALC3/2016
20.10.2016 | ;
HQ File Fixation of Ad-hoc InpUt Output Norms in terms of para 4.06 of HBP, 2015-20 for |

:01/85/171/076/AM17/DES-  export of “Walnut Kernel against import of Californian Walnut in Sheel Chandler |
;VI ‘Varlery

The Commlttee noted that the comments are awalted from MFPI The Commlttee deuded to remmd MFPI to |

:expedlte the comments. The case is deferred for 17.11.2016.

| 432  Party Name:HEMRAJ INDUSTRIES Meet No/Date:10/85-  Status :

Case No.:17/17/85-ALC3/2015  PRIVATE LIMITED ALC3/2016

| 20.10.2016

HQFile " [RLAFile ~ Lic.No/Date:0210206342  Deferred
61 :01/85/050/00165/AM16/ :02/24/040/00167/AM16/ 14.12.2015 |

,:m:-z;i

The Commlttee noted that the comments are awaited from MFPI The Commlttee decrded to remmd MFPI to

lexpedite the comments and also to get information from the firm regarding Value Addition . The case is deferred ;

for 17.11.2016.

433 Party Name:VADILAL INDUSTRIES Meet No/Date:10/85- [Status
/Case No.:1/8/85-ALC3/2015 ILTD EALC3/2016 '
120.10.2016
62 HQ File :01/85/050/00079/AM16/ TRLA File ILic.No/Date:0810135787 Deferred
08/24/040/00136/AM16/ 104.08.2015

The Committee noted that the comments are awalted from MSME (Food) The Committee decrded to remind
MSME§Food) to expedlte the comments. The case is deferred for 17 11 2016.
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434 ~ Party Name:KEU INTERNATIONAL |Meet No/Date:10/85-  [Status:

|Case No.:6/20/85-ALC3/2015 'PRIVATE LIMITED ‘ALC3/2016
. ? 20.10.2016 ¢
63 | HQ File 01/85/050/00200/AM16/ RLA File ‘Llc No/Date 0510397451 ~ Deferred
05/23/040/00450/AM16/ 101.02.2016

The Committee noted that the comments are awaited from MSME (Hosiery). The Committee decided to remind
MSME (Hosiery) to expedite the comments. The case is deferred for 17.11.2016.

| 435 Party Name:SRS UNISTRAW | Meet No/Date:10/85- [Status :
Case No.:4/6/85-ALC3/2015  PRIVATE LIMITED ALC3/2016 |
. 20.10.2016
64 HQ File RLAFile - Lic.No/Date:0310796027 | Deferred
:01/85/050/00073/AM16/ :03/95/040/01103/AM15/ 19.05.2015 |

The Committee noted that the reply is awaited from the firm. The Committee decided to remmd ‘the firm to
expedlte the reply The case is deferred for 17 11 2016

436  |party Name:ERAWAT PHARMA  Meet No/Date:10/85- |Status:
/Case No.:10/17/85-ALC3/2015 LTD., |/ALC3/2016
| 20.10.2016

65 HQ File 01/85/050/00158/AM16/ RLA File ‘Lic.No/Date:5610004747 Deferred
[ ! 56/24/040/00036/AM16/ 119.11.2015

The Committee noted that the comments are awaited from the Deptt. of Pharmaceuticals. The Committee
/decided to remind the Deptt. of Pharmaceuticals to expedite the comments. The case is deferred for 17.11.2016.

437 |Party Name:SACHCHADE FOOD Meet No/Date:10/85-  Status:
\Case No.:5/4/85-ALC3/2015 ;PRIVATE LIMITED ;ALC3/2016
ﬁ 20.10.2016

166 HQ File RLA File Lic.No/Date:0810135076  Deferred
‘ 01/85/050/00035/AM16/ 08/24/040/00019/AM 16/ 322 04.2015

’The Committee noted that the comments are awaited from MSME (Food) The Committee decided to remind
MSME (Food) to expedite the comments. The case is deferred for 17.11.2016.

438 * Party Name:J.K.MALT PRODUCTS |Meet No/Date:10/85-  Status :
Case No.:3/2/85-ALC3/2015 PVTLTD, ALC3/2016 ~
f 20.10.2016 ,
. HQ File N ' RLAFile Lic.No/Date:3410041009  Deferred
:01/85/050/00014/AM16/ :34/24/040/00316/AM15/ 04.03.2015

The Committee noted that the recommendation given by the MFPI is not clear. The Committee decided to
rrequest MFPI to relook into comments as the recommendation is not clear and also decided to get details of the
export proddct from the f|rm The case is deferred for 17. 11 2016
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| 439 |Party Name:SHREE AGENCIES  |Meet No/Date:10/85- Status :
Case No.:24/5/85-ALC3/2015  (P)LTD, ALC3/2016 |
|| 20.10.2016
§68 'HQ File :01/85/050/00068/AM16/ |RLA File Lic.No/Date:1310047890 Deferred
+13/24/040/00007/AM16/ 08.06.2015

The Committee noted that the comments are awaited from MSME (GC&F) The Committee deC|ded to remind
MSME (GC&F) to expedlte the comments The case is deferred for 17.11. 2016

440 Party Name: M & B ENGINEERING [Meet No/Date:10/85- Status: |

Case No.:6/5/85-ALC3/2016 LIMITED ALC3/2016 ;

| : £120.10.2016

69 HQ File 01/85/050/00019/AM17/ RLA File LlC No/Date 0810137424 éDeferred
| :08/24/040/00433/AM16/ 15.03.2016 ?

' The Committee noted that the reply is awaited from the firm. The Committee decided to remind the firm to
expedlte the reply The case is deferred for 17.11. 2016

441 Party Name:SRIAM LABS PRIVATE |Meet No/Date:10/85-  [Status :
%Case No.:4/14/85-ALC3/2015 ;LIMITED ALC3/2016 |
20.10.2016 |
7o HQ File :01/85/050/00129/AM 16/ | RLA File Lic.No/Date:0910062364 | Deferred

09/24/040/00225/AM 16/ 23 07.2015

The Commlttee noted that the hard copy of the application is awaited from RA Hyderabad The Commlttee
decided to remind RA to forward the hard copy of the application. The case is deferred for 17.11.2016.

| 442 |party Name:SRIAM LABS PRIVATE |Meet No/Date:10/85- Status :
Case No.:4/10/85-ALC3/2014  LIMITED ALC3/2016
| : 20.10.2016 ;
71 HQ File - ?RL)X File Lic.No/Date:0910060434  Deferred
| :01/85/050/00082/AM15/ :09/24/040/00114/AM15/ 12.06.2014

§The Committee noted that the commentsareawalted from the Deptt C&PC. The Committee decided to remind
the Deptt. C&PC to expedite the comments. The case is deferred for 17.11.2016.

443 Party Name:INDIA FOOD EXPORTS Meet No/Date 10/85— EStatus "
Case No.:15/9/85-ALC3/2016 ALC3/2016
| 120.10.2016 |
72 HQ File :01/85/050/00096/AM 17/ RLAFile ~ lLic.No/Date:5310019209  |Deferred
| :53/24/040/00015/AM17/ 07.09.2016 |

The Commlttee noted that the comments are awauted from MFPI The Commlttee decided to remind MFPI to 7
expedlte the com{nents The case is deferred for 17 11. 2016
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444 ~ [Party Name:PARAG MILK FOODS |Meet No/Date:10/85-  Status:

Case No.:1/10/85-ALC3/2016  LIMITED ALC3/2016
f 20.10.2016
HQ File RLA File Lic.No/Date:3110066363  Deferred
:01/85/050/00097/AM17/ :31/83/040/00059/AM17/ 10.10.2016

The C'o‘mmi‘tfée noted that the hard Copy of t‘he‘application has received from RA. The Committee decided to

seek the comments from MFPI. The case is deferred for 17.11.2016.

| 445 |party Name:JINDAL DRUGS Meet No/Date:10/85- Status :

Case No.:8/9/85-ALC3/2016 PRIVATE LIMITED ALC3/2016

| 20.10.2016

'HQ File :01/85/050/00089/AM17/ RLA File \Lic.No/Date:0310807011 Approved
:03/94/040/00404/AM17/ 10.08.2016

Itwas notedthat ad-yhoé irn‘puitr output norms’ha>vve‘ already lrc')'een firxed'f'c‘)r the sérﬁe iter‘n'ofﬂexport fof this firm
vide NC Meeting No. 09 dated 03.09.2015. Therefore, the Committee decided that RA may take action
|accordingly.

446 Party Name:JINDAL DRUGS Meet No/Date:10/85- Status :
iCase No.:4/9/85-ALC3/2016 PRIVATE LIMITED ALC3/2016
i 20.10.2016
fHQ File :01/85/050/00085/AM17/ RLA File \Lic.No/Date:0310806978 Approved
f 1:03/94/040/00392/AM17/ 09.08.2016

flt was noted that ad-hoc input output norms have already been fixed for the same item of export'for this firm
vide NC Meeting No. 09 dated 03.09.2015. Therefore, the Committee decided that RA may take action

accordingly. W
447 |partyName:INDALDRUGS  |Meet No/Date:10/85- Status:
|Case No0.:12/9/85-ALC3/2016 'PRIVATE LIMITED '/ALC3/2016 ‘
i ’ 20.10.2016 ‘
'HQ File :01/85/050/00093/AM17/ RLA File Lic.No/Date:0310807137 Approved
:03/94/040/00422/AM17/ 16.08.2016

:77

It was noted that ad-hoc input output norms have aIready been fixed for the same item of export for this firm
vide NC Meeting No. 09 dated 03.09.2015. Therefore, the Committee decided that RA may take action

laccordingly.

, 448 Party Name:JINDAL DRUGS Meet No/Date:10/85- Status :
Case No.:9/9/85-ALC3/2016 PPRIVATE LIMITED ALC3/2016 |

| 20.10.2016

HQ File RLA File Lic.No/Date:0310807071  |Approved
:01/85/050/00090/AM17/ :03/94/040/00407/AM17/ 11.08.2016 |

It was noted that ad-hoc ianit 6ufbAut norms have already”been fixed for the same item of eprort for this firm
vide NC Meeting No. 09 dated 03.09.2015. Therefore, the Committee decided that RA may take action
accordingly. R
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449 ~ |Party Name:JINDAL DRUGS _ Meet No/Date:10/85-  Status:
|Case No.:14/9/85-ALC3/2016 %PRIVATE LIMITED ?ALC3/2016 L
20.10.2016
'HQ File :01/85/050/00095/AM17/ éRLA File Lic.No/Date:0310807158 :Approved
f:03/94/040/00430/AM17/ ;17.08.2016

It Wés‘n‘ofédvfhratiafd-fioc mput output norms have élrééay‘/‘mt';éé‘r?fiiéa'fbr the same item of ex'prort for this firm
vide NC Meeting No. 09 dated 03.09.2015. Therefore, the Committee decided that RA may take action
accordingly.

450 |Party Name:JINDAL DRUGS Meet No/Date:10/85-  Status
Case No.:11/9/85-ALC3/2016  PRIVATE LIMITED ALC3/2016
' 20.10.2016
HQ File :01/85/050/00092/AM17/ [RLA File Lic.No/Date:0310807114  Approved
:03/94/040/00409/AM17/ 12.08.2016

It was noted that ad-hoc input output norms have already been fixed for the same iterm of export for this firm
vide NC Meeting No. 09 dated 03.09.2015. Therefore, the Committee decided that RA may take action

‘acCordineg. QX&/

Case No.:13/9/85-ALC3/2016  |Party Name:JINDAL DRUGS Meet No/Date:10/85-  [Status :
PRIVATE LIMITED ;ALC3/2016 |
; 120.10.2016
HQ File ’RLA File %Lic.No/Date:0310807157 Approved
:01/85/050/00094/AM 17/ ;:03/94/040/00429/AM17/ 17.08.2016

It was noted that ad-hoc input bUtbut norms have al‘reé'dywb‘eéyh fixed for the same item of export for this firm

vide NC Meeting No. 09 dated 03.09.2015. Therefore, the Committee decided that RA may take action

accordingly. Q\ﬁ/
452 Party Name:JINDALDRUGS ~ |Meet No/Date:10/85- Status |

(Case No.:3/9/85-ALC3/2016 PPRIVATE LIMITED ALC3/2016 ,

| | 20.10.2016 |

HQFile ' ~ RLAFile e S Lic.No/Date:0310806926 | Approved

:01/85/050/00084/AM17/ :03/94/040/00382/AM17/ 08.08.2016

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC Meeting No. 09 dated 03.09.2015. Therefore, the Committee decided that RA may take action
accordingly.

“ 453 fPéffy Name:‘JINDAL DRUGS - ?'Meet No/Date:iO/SHSW—' et ?Status :,
Case No.:10/9/85-ALC3/2016 PRIVATE LIMITED ALC3/2016 ’
120.10.2016
HQ File - RLA File A‘ - 'Lic.No/Daté:OSViO§b7113 Approved
:01/85/050/00091/AM17/ :03/94/040/00408/AM17/ 112.08.2016

It was novtéd"trhétM ad-hoc input output norms have alreadyybéén“fi)’(ed for the vsaAmemité}rVi' of export for this firm
vide NC Meeting No. 09 dated 03.09.2015. Therefore, the Committee decided that RA may take action

|accordingly. \\  _
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454  |Party Name:JINDALDRUGS Meet No/Date:10/85-  'Status:

Case No.:7/9/85-ALC3/2016 ~ PRIVATE LIMITED ALC3/2016

20.10.2016
HQ File RLA File Lic.No/Date:0310807010 Approved
:01/85/050/00088/AM17/ :03/94/040/00403/AM17/ 10.08.2016

It was noted that ad-hoc input outpdt norms have alryead“\a/ been fixed for the same item of'export for this firm
vide NC Meeting No. 09 dated 03.09.2015. Therefore, the Committee decided that RA may take action

,accordmgly
| 455 |Party Name:FERRERO INDIA Meet No/Date:10/85-  Status :
ECase No.:6/9/85-ALC3/2016 PVT.LTD, ALC3/2016

' 20.10.2016
HQ File RLA File Lic.No/Date:0310807297 %Approved
:01/85/050/00087/AM17/ '03/94/040/00395/AM 17/ 22.vz08.2016

85

The Committee noted that ad-hoc norms of this firm for same export/|mport item has already been fixed vide
|Case No. 9 of meeting No.07 dated 11.08.2016. The Committee decided RA may take necessary action

accordingly.
A 456 Party Name:FVERR’E"ROAINbIA ' jMeet No/Date:10/85- Status :
Case No.:1/9/85-ALC3/2016 PVT.LTD, ALC3/2016
20.10.2016
HQ File RLA File Lic.No/Date:0310806704 ?Approved
:01/85/050/00082/AM17/ "03/94/040/00341/AM 17/ 128.07.2016 |
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The Committee noted that ad-hoc norms of this firm for same export/lmport item has already been fixed vide
Case No. 6 of meeting No.07 dated 11.08.2016. The Committee decided RA may take necessary action
accordingly.

457 Party Name:FERRERO INDIA  Meet No/Date:10/85- Status :
Case N0.:2/9/85-ALC3/2016  PVT.LTD, ALC3/2016
| 20.10.2016
'HQ File RLA File Lic. No/Date 0310806705 "Approved
:01/85/050/00083/AM17/ :03/94/040/00342/AM17/ 28.07.2016

The Committee noted that ad-hoc norms of this firm for same export/|mport item has already been fixed vide
Case No. 9 of meeting No.07 dated 11.08.2016. The Committee decided RA may take necessary action

accordingly.
. 458 |PartyName:FERREROINDIA  Meet No/Date:10/85-  [Status:
Case No.:5/9/85-ALC3/2016 PVT.LTD, 'ALC3/2016

‘ 20.10.2016
HQ File RLAFile Lic.No/Date:0310807296 Approved
:01/85/050/00086/AM 17/ :03/94/040/00393/AM17/ 22.08.2016

The Committee noted that ad-hoc norms of this firm for same export/import item has aIready been fixed vide
Case No. 6 of meeting No.07 dated 11.08.2016. The Committee decided RA may take necessary action

\accordingly. \\ n
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